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The 21" July 2026

S. 0. 142, dated 22" July 2026.—In exercise of the powers conferred by sub-section (1)
of Section 53 of the Code on Wages, 2019 (Act No. 29 of 2019), the Governor of Bihar is pleased to
appoint the Labour Commissiioner, Bihar/Additinal Labour Commissioner/All Joint Labour
Commissioner as the officer for the purposes of the Code to conduct inquiries and impose penalties
in respect of establishments for which the State Government is the appropriate Government.

2. This notification will come into force from the date of its publication in the Bihar
Gazette.

(No. 01/Code onWages-10-01/2025-136/ L.R.)
By The order of the Governor of Bihar,
Upendra Prasad,

Special Secretary to the Government.
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